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MR DEPUTY -SPEAKER Now, MR DiiPUTY-SPEAKER It you

clause by clause have any particular desire to see Shri 
Dikshit it is your personal business

we will take up 
consideration

The question is
That Clauses 2, 3 the Schedule 

Clause 1 the Enacting Formula and 
the Title stand part of the Bill
The motion was adopted

Clauses 2, 3 the Schedule, Clause 1 
the Enacting Formula and the Titl*. 
were added to the Bill

SHRI K R 
move

GANESH I beg to

The motion was adapted

MR DEPUTY-SPEAKER 
question is

T/idt the Bil] be passed
The m otion was adopted

The

15 55 hrs

STATUTORY RESOLUTION RE 
CONTINUANCE IN FORCE Or THL 
PRESIDENT S PROCLAMATION

IN RESPECT OF GUJARAT

MR. DEPUTY-SPEAKER We take 
up the next item star ding in the name 
of Shri Uma Shankar Dikshit I do 
not see him here I have oho no in
formation whether anybody ><5 
deputising for him

SHRI S M BANERJEE (Kanpur) 
On a point of order If tne hon Minis
ter Shn Mirdha has just informed 
you by sending m a slip like what 
Shri Sathe did m regard to his motion. 
I request you not to take notice of it 
This morning, when some papeis 
were to be laid shn Dikshit was not 
here I do not know why he is avoid
ing this House I have great regard 
for him I really want to see him 
Why should he not be present here'' 
Let him come and move the Resolu
tion

SHRI S M BANERJEE He should 
be in the House

MR DEPUTY-SPEAKER I am con
cerned with the business of the House 
As far as I am concerned anv other 
Minister can deputise for him The 
only thing I mentioned was that 7 
did not see any letter—Now a letter 
has been sent to me Through some 
kind of o\ ersight it had not reached 
me in time Anyway Shn Mirdha can 
,no\e the Resolution

SHRI P G MAVALANKAR (Ah- 
medabad) We are asked to send our 
notices and motions m time

MR DEPUUTY-SPEAKER These 
are 'on  unusual times

SHRI P G MAVALANKAR Is 
there one rule for the Treasury Ben
ches and another for the Oppositionf

SHRI SEZHtt AN (Kumbako^amj 
I have sent a letter to raise a point 
of a general nature

MR DEPUTY-SPEAKLR In iegard 
tr this item 1 have received ‘•om* 
kind of a letter trom Shri Se/hiyan 
He wants to raise some point 1 think 
it is a minor point We might jt> wtll 
callow him now

SHRI K S CHAVDA (Patan) 
gardmg what’

Re-

MR DEPUTY-SPEAKER I will lit 
you know I do not know what kind 
of point it î  Are you going ti elicit 
some information’

I think we will dispose it of before 
the Minister starts

SHRI SEZHIYAN I thank you for 
giving this opportunity to raise a point 
This affects the general nature of 
constitutional and financial authority 
of this House We axe now going t*
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discuss the Presidential Order concern, 
log Gujarat Gujarat is 'being gov
erned by a Presidential Order and this 
House has taken over the functions of 
the State Assembly. A serious affront 
has been perpetrated against the cons
titutional and financial authority of 
this House. I find that a sum of Rs 
10.38 crores had been withdrawn from 
the Consolidated Fund of the State of 
Gujarat by a Presidential Order dated 
14-6-74. It is stated that th’S has 
been done in pursuance of sub-clause 
<c) of clause (1) of article 357 of the 
Constitution and that this withdrawal 
was done owing to the urgency of 
recouping the Contingency Fund from 
which advances amount »n« to R« 10 38 
crores had been drawn earlier and 
remaining outstanding at the end of 
11)73-74.

As vou are aware, the State of 
Gujarat came under President’s Order 
on 9th Februaiy. 1974. This House 
began Its session on February 18, 1974. 
They have drawn amounts to the tune 
of Rs. 10 38 crores* from the Contin
gency Fund durmg the financial year 
1973-74 ior m<iny unforeseen expendi
ture itemp in the State of Gujarat. As 
per the general iule regarding with
drawal from the Contingency Fund, 
H should be recouped at the next Mt- 
tmg ot the concerned legislature im
mediately after the withdrawal. So 
when this House took over the func
tions of the State Assembly of Guja
rat, that rule applies. They should 
have come forward in this House be
fore 31st March, 1974 to recoup the 
amounts drawn from the Contingency 
Fund of Gujarat.

Then what has happened now?
16 hrs.

They have not done that. This 
House was in session till the middle 
of May. On 14th June, 1974 they issu
ed a presidential order to withdraw 
from the Consolidated Fund of the 
State of Gujarat Rs. 10.38 crores to 
recoup the contingent fund. Tor this 
they are Invoking article 357(1)(c):
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where by a proclamation issued un
der article 356 it has been declared 
that the powers of the legislature of 
the State shall be exercisable by or 
under the authority of Parliament, it 
shall be competent for the President 
to authorise when the House of the 
People is not in session expenditure 
from the Consolidated Fund o£ the 
State pending the sanction of such ex
penditure by Parliament. When Par
liament is not in session he can with
draw the amount.

In this case, the President’s Order 
of Emergency came on 9th February 
and all the advances relate to 1973-74. 
Incidentally on 22nd March, 1974 the 
supplementary budget for 1973-74 for 
the State of Gujarat was considered 
and passed by the House. From 9th 
February onwards there was enough 
time for them if they wanted to re- 
gularies these amounts before 22nd or 
at thp latest by 31st March, 1974. They 
did not do so. They waited till the 
House went out of session. After the 
House was a îourned sine die and was 
prorogued. June they come with a 
preoi'3ent]dl o>der. Two sessions have 
parsed. Only one day more of th’1* 
session is left. Nothing has been done 
to appraise the House of it. I know 
the Constitution is not very explicit. 
It says: “pending sanction of such ex
penditure by Parliament,” I want a 
specific ruling from the Chair: taking 
recourse to this can we go on session 
after session, year after year, without 
the sanction of Parliament? This was 
sought to be included in the supple
mentary demands for grants for 1974- 
75. It is not correct. They should 
have done it before 31-3-1974; they 
had ample opportunity when the 
House was sitting from February 18 
and when the supplementary demand* 
were discussed on 22-3-1974. They 
missed all those opportunities and in 
the middle of June they had with
drawn by presidential order R̂ - 14.38 
crores from the Consolidated Fund of 
the State. This House Is exercising 
the functions of the State Legislature. 
This House has not been informed till
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now We met on 22nd July. TUI to
day no notification has been placed 
on the Table of the House. I came to 
understand it when there was a small 
paiagraph in the supplementary de
mands, through which I went tho
roughly Unfortunately, It did not 
come up for discussion because of the 
Speaker’s ruling.

I want your specific ruling on the 
following thiee points:

(1) Whether it is proper on the 
part of the executive to withdraw the 
amounts from the Consolidated Fund 
by a Presidential Order , when it is 
avoidable.

(2) Whether it is proper on the part 
of the executive not to have taken any 
steps m time for such recoupment of 
the Contingency Fund even though 
the opportunity and time and occa
sion were available to the executive

(3) Whether It is proper on the 
part of the executive not to have 
taken this House into confidence at 
the earliest available opportunity of 
such a Presidential Order having been 
issued to withdraw lots of amounts 
from the Consolidated Fund of the 
State Sir, the basic rights of this 
House have been given the go-by by 
using a constitutional provision which 
should have been used rarely It is a 
fraud on the Constitution and an 
affront to the financial and constitu
tional authority of this House. I 
want your ruling on these points
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SriRI H N MUKERJEE (Calcutta— 
North-Ldat) Article 357 is verv speci
fic It reiers to the exercise of legis
lative powers under Proclamation 
issued undei article 356, it says.

“It shall be competent for the 
President to authorise, when the 
House of the People is not in ses
sion expenditure from the Consoli
dated Fund of the State pending the 
sanction of such expenditure by 
Parliament ”

I understand this to mean that the 
President can certainly authorise ex
penditure from the Consolidated Fund 
but a check on that is that the next 
session of Parliament would hear of 
the event and approve of it. But as 
Mr Sezhiyan has so ably oomted out 
this was done a long time ago and we 
are now at the fag end of the session 
and nothing has been done to secute 
the sanction of Parliament If the 
Government can tell us that they were 
prevented unavoidably from making 
any statement earlier and they are 
going to do it tomorrow—-they did not 
know till this morning that the House 
would be sitting on Monday—we can 
understand it; if not, this is clearly a 
contempt of Parliament and this House 
has to take note of it m a very fun
damental sense

SHRI SHYAMNANDAN MISHRA 
(Begusarai)- I have also one humble 
submission to make in this regard 
This is indeed a very important mat
ter that has been raised. It cannot 
be lightly brushed aside. The point 
is that the relevant Presidential Or
der ia not even placed on the Table 
of the House. So, the House cannot 
take cognizance of it. There mas*
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some provision that such an Order Is the Finance Ministry. That is all he
laid on the Table of the House. If said.
that is done, you can accuse us that 
we have not exercised our vigilance or 
alertness in this matter.

MR. DEPUTY-SPEAKER: You were 
given a copy of that letter. Are you 
prepared to reply to this point only?

THE MINISTER OF STATE IN 
THE MINISTRY OF HOME AF
FAIRS AND IN THE DEPARTMENT 
OF PERSONNEL (SHRI RAM 
NIWAS MIRDIIA) I have just now re
ceived a copy of the letter Shri Sezhi- 
yan has addressed to the Chair. I am 
not in a position to give any detailed 
answer to this I wish it was address
ed to the Finance Minister. But from 
what little I remember, what I can 
say, at this stage, is that aiticle 357 
a* I understand it does not make it 
compulsory or does not require that 
the President’s Proclamation should 
be laid on the Table of the House. In 
mv opinion, the pioper time when 
this matter could be raised and dis
cussed would be when the Supple
mentary Demands for Gujarat are 
discussed. They have already been 
presented to the House. They are be
fore the House. Whenever it is de
cided that they would be taken up, 
this point could be raised at that 
stage.

SHRI MADHU LIMAYE: You are 
the trustees of Gujarat. You are 
abusing the trust.

MR. DEPUTY-SPEAKER: He has 
given whatever reply he can give.

SHRI MADHU LIMAYE: He has 
given no reply. He said, it relates to

MR. DEPUTY-SPEAKER: It does 
not matter, whether you are satisfied 
or not You have had your say. Kind
ly listen to me also.

•mtI saw this letter after coming to the 
Chair. As far as is humanly possible, 
sitting here and attending to other 
business, I applied my mind to it I 
was told that a copy of this letter was 
given to the Minister. Therefore, I 
asked him if he had got anything to 
say.

I would first agree with the Minis
ter that this may not be a very ap
propriate occasion to raise this ques
tion We arc discussing the Resolu
tion to extend the Proclamation of the 
President m respect of the State of 
Gujarat. That is the subject matter 
which is his responsibility. There
fore, technically speaking, this may 
not come up now. However, this re
lates *o Guiarat and Gmarat, without 
money, is only Gujarat in name. You 
cannot do anything in Gujarat. The 
sum of more than Rs. 10 crores is not 
a very small sum. I do not know 
whether these Supplementary De
mands for Grants for Gujarat will be 
coming during this session. I doubt 
very much. I do not think they are 
coming. Therefore, 1 think, it is 
quite appropriate for Members to 
raise this question, specially when the 
Supplementary Demand  ̂ for Grants 
for Gujarat will not be discussed dur
ing this session. They did figure In 
the Order Paper, the Business of the 
House, a few day* ago and were scut-
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[Mr. Deputy Speaker] 
tied, as you know. Therefore, I think, 
they are right in so far as that this 
concerned to raise this question.

Now. as far as I understand from 
Mr. Sezhiyan’s letter and from his sub
mission, reinforced by Mr. Limaye, Mr. 
Misbra and Prof. Mukerjee they made 
certain points. Again, let me say, * 
pay my compliments to them and to 
other Members for being very very 
vigilant and watchful and for assert
ing the rights of this House. They 
have done that. I am very happy. 
The Minister of State for Home Affairs 
may not be in a position to answer. 1 
do not want him to answer this. But 
I would pose these questions for his 
consideration and they will go on 
record because I am sure, some time 
or other, the Supplementary Demands 
for Gujarat will be coming, if not in 
this Session, in the next Session. But 
there are certain questions of pro
priety.

As far as I can understand from 
Mr. Sezhiyan’s letter and his submis
sion—You can correct me if I am 
wrong—, these expenditure were in
curred during the financial year end
ing 31st day of March 1974, i.em the 
last year and not the current finan
cial year. And they are not a small 
sum—more than Rs. 10 crores. The 
President’s Proclamation was made 
on the 9th February 1974, well with
in the “financial year, and the State of 
Gujarat was placed under the legisla
tive jurisdiction' and financial jurisdic
tion of this Huse soon after by that 
Proclamation—rather on the same day.
Parliament met on the 18th of February* * ,

1974. Mr. Sezhiyan has also saW 
that the Supplementary Demands ol 
the State of 'Gujarat for 1973-74 were 
considered and passed ' by the Lok 
Sabha on the 22nd March 1974, well 
within the financial year of 1973-74. 
Why was it not possible for the 
administration of Gujarat to include 
these Demands as Supplementary 
Demands during that period to be 
passed by this House? Why could 
not this amount be included in the 
Supplementary Demands that were 
discussed and passed on 22nd March, 
1974, well within the financial year? 
This is one question to which they 
must pay their attention.

From February to May we had a 
very long Session Parliament was in 
session upto the middle of May, if 1 
am not mistaken. Why should it have 
been necessary to resort to this extra
ordinary power? Although Parliament 
gives President the power, why was 
it necessary to resort to appropriation 
of a certain amount from the Consoli
dated Fund of India by means of an 
Ordinance? We should think that this 
House is the supreme authority in 
financial powers and, as far as possible, 
this House should run these things. 
It is only in extreme cases that we 
should resort to Ordinance. Why was 
it necessary to resoit to this? This is 
another question.

The third question is. when tbe 
President had promulgated this order 
and we met here on 22nd July, why 
was the earliest opportunity not taken 
to placo th!r '■rder befcre the House. 
Now the Minister is taking a technical 
stand that the Constitution does »<>t 
mak§ it obligato*  ̂ fo^ an, on$er <** 
nature to be placed cm the Tfcble.
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Therefore, m y appeal to the members 
of this House is: You may or may 
not accept a parliamentary probe. 
But give us an opportunity to debate. 
Otherwise this House doe-::; not deserve 
to 1,e called a P arliament 1n this 
world. 

l>..TT ~ f~ -:-:TTc7.r&f +r~~. 
rt·~r .:f~c: >-ffT, ».·r:i"( t I if~ ;;~r ~·5rar 
~·f.r,=r ,r::r ~~ flR:r •fr- B'furi:rr;:; qifumm:ft 
-sir~ ;i;;rl-,: :-:: ,:;; c7c: 613_1:l c;;'"( ~ ~ f~ 'l,;j'q-;:rr 
qfff cfiT G'!ii st:·0 ~~ ~ ::rr m;r;fr:r ~m 
~ 7-:Tc!if 'J.:!'T;: s-..ft ~,;ft~ z~"r "n'r ~T~T 

f~ 1 'l;!'.;r ";qn .. -i:re:r ~1~ -g~;; if: ~r+f.r 
:,. ' ~ -;-r· rr,:,· · - er- ';I r=:::,· rrr:::r \:!I lfT'JT;; ~, · ':fcf' '1 <:_ '1 '? \ '.·,I R• '1 Q.~ ., ,,-

iir:f <IT ;;rcr,:f, cfiT ~rf ;;i1J; 1 • . 

MR. DEPUTY-SPEAKER: They 
have been circulated; you need not 
r ead them. 

1>..1r .:·~ f~.;q : mir m ~ 
iFlT f? 
MR. DEPUTY-SPEAKER: I am not 

impatient. I am only trying to save 
the time of the House by saying that 
all these have been circulated and 
members know them and you need 
not read them. 

l>..11' ~~ ra ::.·i : if ~of ~T lf{m I 
m;;;fhr <ITfflT ~ smiTc:r if ~ f<t; m~r -
lfnr <li?rcr ~fui:!: f~iffi ~ ;;rrzr 

"to examine the entire matter" 

m.:r.,r:r ;;zr)fcflllf ~ cflfT ~ ~ : 

"to investigate into the charges" 

+rr;;;fi;:r ~f<:fi.f:efr-;; f~~ 1.f>imr i 
tf~p:;· <f!TT 1fi0 ~ : 

"Parliamentary committee to go 
into all the que,stions" 

"That this House resolves to set up 
u committee to probe the following" 

err <li~ cfi~fiT ~ ~1qfIT+j""f cR:T, fi..qfel~c 
i.f,fr I 51'1<f cf.<:T I +l"Riir:f ~ <f'T"! cfiT ~ 
~r ~ 1 it ;;zrr~ ,:n:p.:r ~r ~;'ir, m'l'lr:r 
;;rcrr~ i'frr:r ~ ::;r) i"l"Wi.'. m% fr ~~ 
~' ::;rr c:rD°+rFf 511:n;; lfm ~ fcrar ;;f; ~' 
~ ~ 51'ffilq" irn cfim ~. . . ( o~~") 

A :,_ ' ~ · ~ 

~ ~ ;J;<f'J<r1~ ~r ~ Q. 

".:rft:m· .rn cf>T ..:r:r. ?:g ~ , sit ::;p.rr~~ ~ ~ ") ~ . t:?. 
~~ of.f '!P:'~i ,-:;- \~ ~n: t ~ Cf1TZ <ii'~ 
~ ~ ,,,:(]fer, ~-,r ~ f;,r~r rfr~c: ~ 
,.:rr:i<: ~1",(~ ~'.: ;;ft iKtf I 

"That a Committee consisting of 
Shri T. T. Krishnamachari, 
Professor K. T. Shah, Syed 
Nausherali, Shrimati G. Dur-
gabai and Kashinathrao 
Vaidya be appointed-

(a ) to investigate into the conduct 
and activities o:f Shri H . G. Mudgal, 
Member of Parliament, in connection 
with certain dealings .. .. . 

~ cflfT ~ I ~lf ffi<T "if@ ~ f<fi ;;J1 ~ · 
r;"t -rt'. ~ ~ <liT ~ifRmc Cf)~ t f~ ~ 
~ of.:rT~ I ffo ~"<: ~Fi~ ii° 
(~~ t r~ rnr ;;r.nt'. ~ ~ . 
~f.zu ~err ;;ft- ~r ~ f<fi' tr'ro .fro ~rto 
~ofRTlTC: ~I ~ .,.~~ ~ ~ f<t; . 
~<fi~T I 

MR. DEPUTY-SPEAKER: You have . 
made the point. There is no point of 
order. 

SHRI K. P . UNN:nKRISHNAN · 
(Badagara): Mr. Deputy-Speaker, I · 
shall try to make my observations 
very brief but, however, I am afraid 
I will have to say certain things to 
pr eface my remarks, and that is about 
the antecedents of this motion. Though 
I havr. read something about 
t he parliamentary procedure and · 
practice of this House and of the other 
House, during my brief parliamentary 
career, 1 have never seen a privilege 
motion being treated so lightly and in 
so trivial a manner a:s this motion. I 
cc,ntend that this is not a genuine . 
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[Shri Vasant Saihe in the Chair]

The House is aware of the circums
tances in which the Proclamation 
under Article 356 of the Constitution 
in relation to the State of Gujarat was 
issued by the President m February last 
and the State Assembly was dissolved 
subsequently. Unless the Parliament 
approves the extension, the Proclama
tion will cease to be in force from 11th 
September 1974. It is clearly not pos
sible to restore during this short 
period the normal constitutional ma
chinery. Therefore, the continuance 
in force of the Proclamation beyond 
11th September, 1974 is unavoidable.

I do not wish to take the time of the 
House over details. But I would like 
to briefly refer to some of the most 
salient features of the work done by 
the State administration. After the 
travails through which the State had 
passed earlier this year, the process of 
restoration of peace and order has 
made a steady progress. There has 
.Ko been a continuous improvem* it 
the law and order situation and the 
administration has generally acted 
With promptness and firmess.

The agitation in the State had led 
to the closure of educational institu
tions and disruption of the academic 
life. As soon as the agitation was 
called off, the State administration 
took steps to revive normal academic 
life and activities. Arrangements were 
made to enable the students to appear 
at the examinations which were 
conducted in a peaceful atmosphere. 
ĵ Jne of the main grievances of the 
students was rise in food prices 
in the hotels. Special arrangements 
hqve been made for supplying food- 
grains and edible oils to students' 
hostels and this grievance has largely 
been eliminated.

The State Government was equally 
alive to the need for ensuring ade
quate food supplies to the weaker sec-
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tlons of the society through the public 
distribution system. A population of 
about 244 lakhs has been covered by 
over 8800 fair price shops.

Stringent measures have been laun
ched by the State Government to bring 
out the hidden stocks of foodgrains, 
edible oils and other essential commo
dities, by launching over 13,000 de- 
hoardmg raids and unearthing essen
tial commodities worth about Rs. 3.5 
crores. The State Government has 
also undei taken the distribution of 
limited quantities of groundnut oil to 
vulnerable sections of the population 
at a subsidised price.

Due attention has been paid to 
scarcity and relief operations in the 
conditions of scarcity and semi-sea n- 
fity created by inadequate iaintall 
1223 villages were declared as scar
city utfectcd and another 1S63 villages 
were declared as having semi-scarcity 
conditions. A number of relief works 
which employed over 95,000 people 
have been started in these villages. 
Collectors have also been authorised 
to start test scarcity relief works and 
distribute gratuitous relief in areas in 
which rainfall is less than 50 mms and 
acute distress is felt. Old and infirm 
persons and destitutes who were un
able to work in relief works are be
ing paid cash doles. According to the 
last report from the State Government 
over 8000 persons were receiving such 
doles In respect aH water supply to 
villages, arrangements have been 
made to supply water througK tankers 
or bullock-carts to 172 villages. Ar
rangements have also been made for 
fodder to the cattle.

The State Government have conti
nued to pay special attention to the 
conferment of occupancy rights on 
tenants. As a result of special efforts 
over 31000 cases were disposed of by 
30th June last and occupancy rights 
conferred on 14006 tenants.

The developmental activities have 
also received the attention of the
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State Government. Recently, the 
Prime Minister had visited Gujarat to 
review the position in respect of agri
cultural production. Special schemes 
have been taken up to make optimum 
use of agricultural inputs. Active 
steps are being taken to ensure ade
quate power supply during the Fifth 
Five Year Plan. The State Govern
ment has taken initiative to set up 
important industrial projects through 
the agency of various corporations 
under the Industries Department A 
number of letters of intent have also 
been obtained bv some corpm atiom 
Eleven industrial licences havo been 
granted for setting up Cooperative 
Spinning Mills and Gujarat State 
Fertiliser Company has been granted 
a letter of intent for setting up a new 
fertiliser plant costing Rs. 120 crores 
The proposed plant when commission
ed will produce 1600 tonnes of urea 
and 1350 tonnes of ammonia daily

The welfare of the backward classes 
has received special attention of the 
State Government and the stipends 
to the Students have been increased

We have circulated for the informa
tion of the Members a booklet giving 
more detailed information. The Par
liamentary Consultative Committee 
tor Gujarat has already met twice 
and is due to meet again in a few 
weeks I am sure that the problems 
of the State Administration would be 
reviewed at that meeting also.

Since it will not be possible to re
store the normal constitutional Gov
ernment bv 11th September, 1974 I 
commend the resolution to the accept
ance of this House.

MR. CHAIRMAN: Resolution mov
ed:

'“That this House approves the 
Continuance in force of the Procla
mation, dated the 9th February, 

respect of Gujarat, issued 
undter article 356 of the Constitution

jja  Continuance of BHADRA 15,
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by the President for a further 
period of six months with effect 
from the 11th September, 1974.”

SHRI KRISHNA CHANDRA 
HALDAR (Angram) Mr. Chairm n 
Sir, I oppose this Resolution.

The Congress Party had a bmto 
majority m the Gujarat Assembly, but 
due to Iactional fight in the iuLng 
party for power, they never had any 
time to look into the problems at the 
workers, the peasants and the people 
m general. So, the Gujarat people rose 
unitedly like one man and organised 
a historic movement against rice m 
pru’es oi foodgrains and other essen
tial commodities, unemployment, 
against the limitless corruption in the 
Ruling Congress Party, for the dissolu
tion of the Assembly and for a 
democratic government The Gujarat 
fight was a product of limitless Con- 
giess Iactional quarrels The events 
in Gujaiat have taught many lessons 
for cur country for our ruling elite 
and for the functioning of our party 
system The most important lesson 
that they have taught is that when 
the people as a whole are unitedly 
behind a paiticular demand, it is 
difficult for the administration 10 
resist it on the ground that cannot be 
made to act under public pressure or 
coercion. In the last analysis this 
tantamounts to saying that the people 
should not make any demands on the 
Administration. If the generality ol 
the people want to make a demand 
they are bound to see that it is con
ceded. No people could tolerate a 
different situation much less in 
democracy and this is what the 
President’s Administration tried to 
achieve in Gujarat and, therefore, 
rightly failed.

People expected simultaneous dec
laration of dissolution of Gujarat 
Assembly and the declaration of the 
Assembly election but instead we find 
the Home Minister came to Parliament 
for six months extention of President’s
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Buie staiting from 11th September 
The Home Minister claims that 
Gujarat has returned to normalcy. 
Then why elections have not been 
held? Because the ruling Congress 
party is not sure of getting majority 
in tne coming mid-term elections and 
they have not yet been able to settle 
their factional quarrels in Gujarat.

1 want to say there must not be any 
President s rule anywhere in our 
country Whenever any Assembly is 
dissolved the care-taker Government 
should oe established without the 
power to pass any important legisJa- 
tion and elections should be held with
in a month or two. This is a demo
cratic procedure practised everywhere 
in the world. That is being scuttled 
and deliberately Congress rule is 
perpetuated in Gujarat m order to 
influence the Administration to win 
the elections bv unfair means and 
by rigging the elections as it was done 
in West Bengal in 1972. I demand 
elections should be held by November 
1974 Before the elections are held I 
demand all the corrupt officials be 
removed and transferred to other 
'States Today here is acute shortage of 
food and essential commodities. In 
search of food the hungry people raid
ed the foodgrain shops. Such a 
serious situation is prevailing m 
Gujarat People in Gujarat instead 
o f  food are getting bullets. The 
bureaucracy is ruling in Gujarat at 
the point of bayonet. Half of the 
Guinrat is under the grip of famine. 
In rrty constituency in West Bengal 
ana also in Bankura and Midnapore 
there are famine cnoditions and 
hundreds of people have died. 
Practically there is no ration in 
Calcutta. So, I demand sufficient food 
and relief should be sent to Gujarat 
and West Bengal. In regard to the 
other parts of the country, where 
there is shortage of food and where 
people are dying of starvation, to save 
those starving people, foodgrains 
•should be sent to them from the

Centre. Foodgrains should be sent 
to G ijarat also.

Sir, I demand that major and 
minor irrigation schemes should be 
taken up in Gujarat. The ,Minister 
has stated that it is not sufficient for 
Gujarat. These schemes should be 
taken up and implemented as early as 
possible, in the drought and famine 
affected areas of Gujarat Sir, I 
would also request the Government 
to set up a atomic power station at 
Bhavnagar.

Sir, lastly, I want to warn the Gov
ernment that for their mis rule, history 
of Gujarat will be repeated in Bihar 
and in every comer of our country 
People will not forgive the Govern
ment for their total failure and for 
the unprecedented crisis. People will 
fight for food, shelter and democracy 
people will fight to the last for iood 
shelter and democracy.

MR. CHAIRMAN- Mr D. D Desai- 
Absent

MR. B. V N A.IK—Absent
Dr. Mahipatray Mehta.

DR. MAHIPATRAY MEHTA 
(.Kutch)* Mr. Chairman, Sir, Gujarat 
is the most mis-understood State, as> 
far as I know. It is considered to be 
one of the richest States in India bv 
so many people. But, in reality, it 
is different. Except for a stretch of 
200 miles from Ahmedabad to Surat 
the rest of the whole of Gujarat »s 
still as backward as anything Sir. 
depressed classes and scheduled cashes 
constitute nearly 21 per cent. Sir 
this imbalance in the development is 
the main cause for so many grievan
ces. all over India. That is why. rt n 
very necessary that special attention 
should be paid to Gujarat, specially 
because the disparity is so much tha 
one part is highly developed, while 
the other part remains equally back
ward at present If we waht to ac
hieve socialism, unless and until tne 
differential treatment mated 00



■to and different areas is done away 
with, I do not think we can achieve 
any thing more.

Sir, I tan say this about my consti
tuency. It was the most primitive 
princely State before Independence. 

■Sir, it has an area of 18,000 sq. miles, 
which is one fourth of the total area 
ol Gujarat State, with a population 
of only eight lakhs of people. It is 
a border State. Here, I am reminded 
of what Pandit Jawteharlal Nehru 
said, when the integration of Kutcb 
as a State with the rest of the Indian 
Union took place in 1949-50. Without 
going into the parochial outlook of 
the linguistic movement, which was 
going on there at that time, he assur
ed us and he wanted that Kutch 
should come up. That is why, Kutch 
was taken directly under the Centre 
as a Part C. State. I know how the 
people were happy. The develop
ment immediately started and in the 
very First Plan, Rs. 3 croresi were 
provided.

Sir. the boundaries may not remain 
constant. At that time, we also said 
that if India leaves, Kutch leaves. 
For the sake of the whole country, 
we do not mind if there are certain 
boundary readjusmerits. But, the 
whole area should be developed.

The progress and development of 
the area should not be hindered under 
any circumstances.

Let me tell you this. There was an 
august body, a Jomt Committee of this 
House, which went into the question 
of the inclusion Of Kutch with the 
bigger, Bombay State in 1956, The 
Joint Committee of this House and the 
Boundary Commission itself had as
sured us that the development of this 
*ron W' i'Td not be hindered at all. but 
oa the contrary, ft would be enhanced 
gradually. On that hasis, it was the 
Central Government which gave Rs. 8 
crores for the Second Plan. This 
money was given actually from the 
t2*»t*«, W* did not get it from the 

state of those dm .
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Unfortunately, the process of chang- 

iu*> the boundaries of States did not 
rest there. On May 1, 1960, Kutch 
became a part of the Gujarat State- 
Let me tell you—I will say it with 
the greatest sorrow—that it was the 
blackest day in the history of Kutch. 
Kutch was merged with Gujarat on a 
parochial ground, not on the ground 
of development of the area. It was 
merged on the ground of linguistic 
homogeneity. But nobody cared for 
the develooment of this area. In the 
reorganisation of States, as was right
ly said sometime ago by one of the 
Ministers over here about the linguis
tic reorganisation of States, there 
should be equal development of the 
constituent parts thereof. But look 
at Andhra. On the parochial ground 
of linguistic similarity, certain areas 
were included in it. But we have had 
riots and violence on a widespread 
scale.

I want to say that this is the main 
problem in Gujarat today; a certain 
area has been highly developed and 
a certam part of it has been nee 
lected

I will just take a few minutes as I 
will have to explain the history of it. 
Formerly, the economy of Kutch and 
its development—I am referring to the 
prep-partition period-depended on 
Sind, now m Pakistan All the essen
tial commodities, specially foodstuffs, 
bajra, ghee, rice, overything, used to 
come from Sind. In exchange for 
these, hundreds and thousands of 
handicraft workers used to send their 
brassware, printed silks, silverware 
and Meena Kan, famous all over the 
world. These things went up to Kabul

Whenever there was a drought—the 
Home Minister said just now that 
Gujarat is in the grix> of a drought- 
the people on the border with their 
cattle, which is the backbone of the 
economy, which amounted to one 
million, used to go to the bank of the 
Indus, the Lower Sukkur Barrage, 
which wag nearby. They never felt
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the pinch of the drought at all As 
soon as there was ram, these people 
used to return to thexr homes

Now after partition, both ways th*s 
area has been affected The altei- 
native they had when there was 
drought is now denied to them And 
nothing else has been provided in its 
place Not even a tingle refugee 
after par1iticn was f>ivcn relief Hole 
is an area where millions of people 
have not been cared at all in so far 
as the effpvt ol partition was con
cerned. I would ask the Home Min
ister whether the Gujarat Govern 
ment or ihe Cential Government had 
ever come forward to mitigate the 
effect of partition on the aren?

In Kutch today there are 8 lakh 
people Outside Kutch, therc are 12 
lakh peoplt living out of it Win 
have they gone out of Kutch1* It is 
a place of widows and old people 
because they have no opportunities of 
life They are absolutely denied 
these What is today7 Todav is the 
saddest day for the people 0f Kutch 
who are passing through a crisis 
When you go theie, you see tears m 
their eyes As my hon friend m the 
Opposition said just now, Gujarat has 
created history It is not in the blood 
Of Gujarat people t0 every now and 
then go and fight But you see what 
is the condition of the people. This is 
the fourth continuous year of drought 
So many districts are affected You 
go and see Saurashtra, Kutch, Nawa- 
nagar, Bhavnagar and Amreli Look 
at the condition of the people It was 
stated by the Home Minister that
95.000 workers are employed on relief 
works at this time May I remind you 
that only in the district of Kutch this 
day in 1972, 1973, there were 1 33,000 
persons working on relief In the 
whole of Gujarat you are saying that
15.000 people are given relief Is it 
relief work1’ Let me tell you that I 
have received hundreds of telegrams 
and trunk telephone message*. Scar-
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city has been declared in 968 villages 
of Gujarat, in Kutch alone. Not & 
single new work has been started. 
Grass is not being supplied to the 
depots cattle which is the backbone 
of economic activity die m thousands;
3 000 cattle die every day I have seen 
with my naked eyes truckloads full of 
skins and brnes nf such catt’e going 
away I have described the condition 
of unique pastoral land of Banm, I do 
not wish to repeat it This has be
come n recurring feature and I request 
the hon Minister to look into this 
matter You si.cl that this Govern
ment is sometimes forced to do cer
tain things Please do not fori e these 
people to sP*’ak that language We 
are a peacc lovu>g people

MR CHAIRMAN Your time is up, 
please coneludc now

DR MAHIPATRAY MEHTA Law 
and ordcx is gone in Gmarat The 
jounw’ ist who went to tomplam to 
the adviser m the very compound of 
the adviser was lathi <harged Then 
there was the case of the police ins
pector For eight davs there was riot
ing in Ahmedabad and there was 
lathi-charge On September 11th the 
President’s rule will expire there is 
no other alternative, I know Any 
Government Is much better than 
bureaucracy Bureaucracy’s first res
ponse to any oopular demand is no 
Thk ‘no is the best government ser
vant Take for instance article 371(2) 
which refers to the establishment of 
separate development boards for 
Kutch It is the birthright of the 
people of Kutch The boundary com
mission and the joint parliamentary
committee recommended it It was 
envisaged in Andhra When we refer 
to that, the same adviser who sug
gested that solution in the case of 
Andhra had the cour
age to say that it would lead to dis
unity in Gujarat. I ask them from 
this august House: were the framers 
of the Constitution less wise than the 
present advisers to the Governor o f  
Gujarat?

SEPTEMBER 6, 16/4



MR. CHAIRMAN: You cannot
’Speak on indefinitely. Please con
clude now. I have been telling you 
that your time was up.

DR. MAHIPATRAY MEHTA; Thank 
you very much, Sir. I request the 
Government to look int0 the drought m 
Kutch

SHRI H. N. MUKERJEE (Calcutta— 
■No'th-East): Mr. Chairman. I fear this 
resolution is another symptom of the 
rot that has eroded our public life, 

the malady which came out so sharp
ly m our discussions yesterday m this 
House*. The Minister has asked the 
House to sanction the continuance of 
President’s rule I fear that the Gov
ernment has an idea that the continu
ance of President’s rule is a matter of 
course and that it would be proposed 
by Government and just accepted by 
Parliament As a matter of fact the 
eiwisa ̂ ement in the Constitution is 
that there would have to be very 
special justification for the extension 
of the period when President’s rule is 
there.

President’s rule came about after a 
■period of upheavel in Gujarat. What 
ever v>ew one might take of certain 
elements, operating in that upheavel 
thero is no doubt about the genuine
ness a? far as peoDle’s participation 
in that movement was concerned. They 
set up a Nat' Nirmav Samiti; they 
'wanted to build a new Gujarat. The 
response of the Government to that 
was to begin with, repression 0f that 
movement and refusal to give a 
democratic remedy to thf* situation. 
At thnt j'oint o; time, the Government, 
if it had the guts for it—and this is 
what ‘vorries me beyond measure 
thal the Government we have in this 
eonutry, has no courage, no moral 
stature and has not got the spirit 
really and truly to face our people— 
if it did have some little backbone, it 
Should have asked for very early 
election even at that point of time, if 
Government wanted to capitalise the 
enthusiasm of the people. What were
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the people fighting for? They want
ed to get rid of a man at the top 
because he was corrupt. Government 
should have capitalised the democratic 
ieelings of Gujarat at that point of 
time Gujarat is Gandhiji’s own coun
try, mured to Congress ideals, allergic 
to any sort of violent eruption, disci
plined by the late Sardar Patel for 
instance into a kind of patience which 
has become Gujarat’s hall-mark poli
tically speaking—that Gujarat rose 
and shook the foundations of Indian 
political life If the Government had 
somo character and calibre, it could 
have taken advantage of the upsurge 
of our people and utilised it for hav
ing a real, genuine democratic set-up 
in Gujarat as a constituent of the 
total Indian democracy. On the con
trary. what did it do" It trumps up 
one set of corrupt people after ano
ther That is the policy which is pur
sued. With money and power, Gov
ernment wishes to scotch all the great 
expectations which had been roused in 
Guiarat. How long can you do it? 
Our people are acquiescent; they suffer 
mulelv But beware of the fury of a 
patient people! That is the perspec
tive which this Government is creat
ing. trying to dip its own grave as it 
were. It does not know that oower 
may also totter because the roots of 
power have got to be morally based 
on the affections of the people, or it 
is worth nothing at all.

That is what the Government failed 
to realise at the time of the Gujarat 
crisis. Elections ought to have been 
ordered very soon, at that ooint of 
time But now they do not want elec
tion Thev want extension. They will 
come again perhaps after six months 
for another extension I do not know 
The Election Commission should have 
functioned differently The Election 
Commission should not be dumb, 
driven cattle. But unfortunately in 
our country, the Election Commission 
does not try to assert itself and the 
resuH is the kind of thing we are see
ing. When I see the kind of picture 
politically in our country. I am re-
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minded of what an American poet 
said long ago, when he found condi
tions dismal

“God give us men, a time like 
this demands

Great hearts, strong mmds, true 
faith and willing hands

Men whom Just of office wiU net 
kill,

Men whom the spoils of office will 
not buy,

Men who
Have opinion and a will,
Men who have honour, who will 

not lie ”
Those were the words of Oliver Wen
dell Holmes a long time ago We do 
not have people m power toda''. who 
are men of honour, who will not ’ie 
and tint is why we get the sort of 
picture that we get in Gujarat A 
defector in chief has been rewarded 
A parody of principles was pathetic
ally made by the Government and 
ult mately we get the result that we 
have got so far m Gujarat We have 
just heard a member from Kutch who 
painted a melancholy and dismal pic
ture of the condition of the people, 
which is the only criterion m so far 
as the Governments right to rule is 
concerned

My friend, the hon Minister tried 
to point out that the President’s Rule 
has made a lot of good to the State of 
Gujarat I do not know But by in
formation is that acute suffering con
tinues There are near-famine condi
tions I cannot forgive though I can 
understand the West Bengal Govern
ment, for example having the gump
tion to deny the fact of starvation 
deaths by saying th « - 1« -mal
nutrition How cou.u tie Govern
ment of India deny that conditions in 
Gujarat directly under its care are so 
terrible*

I am not from Gujarat But I get 
information about near-famine condi
tions, particularly, m Kutch where the 
pasture land is there but there is no 
water even for the grass lands to de
velop They had in the Third Five 
Yeax Flan a scheme for, I am told, 
cheese factory which they bid good-bye 
to ThA people suffer all ovei the 
plLace Kutch should be declared a 
drought-stricken area and relief works 
should he conducted on a ver> much 
larger scale as our friend from Kutclr 
suggested a little while ago

Hie conditions of famine appear to 
be appalling in Savarkundla, Pdlitana, 
Gariadhar and such other places 
Drinking water scarcity seems to be 
acute from the information we get at 
Bhavnagari and Jamnagar The en
tire population is m great danger not 
on v oi heulth but they might even 
die U the water at nearby dams are 
not ieserved for dri iking purposes

The hon Minister has talked about 
benefits imposed by the President s 
Rule in Gujjiat What at oat the 
Haiijun-baitinj, menace'’ I know, on 
some occasions the Gujarat Govern
ment has behaved lather well in so 
iai as the oppression piactised on the 
Harijans is conctmea But ewin so, 
there are so manj problems still re
maining A liienu ot mine fiom Guja- 
lat told me the other aay that there 
was a demonstration in the streets of 
Ahme labad where he Haruans spoke 
as it they wanted a separate area, a 
separate territory something like an 
Achutistan for themselves Th«| con
ditions continue to be so dismal Let 
not the Goxernment remain compla
cent

Why should atrocities continue in 
these places’  For example, I am toldr 
atrocities committed by Rajputs ott 
Harijans of village Poiadia m Kutch 
deserve very keen attention by the 
Government But nothing has bee** 
done.
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Then, there was the incident involv

ing journalists being beaten up. I do 
not hfve time to go into all the details. 
Journalists were beaten up and this 
matter came up before the House. This 
was done under President's Rule. 1 
have a report of police firing at a place 
called Limbdi. There was a Commis
sion ol inquiry appointed. The Com
mission reported that the police was 
unable to control the crowd. The 
police had made an error of judge
ment in not anticipating that a large 
crowd will be there. I am quoting 
from the report;

“The Commission is of the view 
that the incident perhaps could have 
been averted if the administration 
had arrested the Jana Sangh workers 
before the start of the procession. 
The Commission is. therefore, of the 
view that the preventive steps taken 
were not “sufficient and thought- 
iur.”

ft further says:
“ ... once the order to fire was 

given by the Sub-Divisional Magis
trate, no steps were taken either by 
him or the Sub-Divisional Police 
Officer to control the firing.”

I have no time to go into all these* 
(.'.etails. This kind of thing comes be
fore us and the Consultative Commit
tee meets for an hour three miles away 
from the Parliament House when we 
have to ru;?h to the place in order to 
attend the Question Hour. This goes 
on in the name of good work done for 
Gujarat.

There is a big scandal about sick 
textile mills. Here is a copy of 
magazine of 17th August, 1974 where- 
incriminating photostat copies are 
printed. We are told that a leading 
Person in the INTUC, Mr. Vasavada, 
is the President of the Gujarat State 
Textile Corporation and about him, 
his relatives and friends, there are 
various allegations of corruption and 
nepotism of a very serious order. I 
do not know what the Government is 
doing about It, wben &U these kinds of
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reports appear supported by photostat, 
evidence and that sort of thing.

17 tors.
In regard to the Narmada Project, I 

remember, about 20 years ago, after 
I came to Parliament I went to Ahme- 
dabad and saw charts and posterss 
asking for implementation of this pro
ject. How long would it hang fire? Now 
the ball is in the Prime Minister’s 
court; why does not she do something 
decisive about it? Why don’t you lock 
some people up as in a jury box and 
do not let them come out before they 
agree? Why do Gujarat, Madhya Pra
desh and other States which are all 
under Congress rule, go on fighting 
like Kilkenny cats when the condition 
of the people in Gujarat, Madhya Pra
desh and elsewhere vitally depend on 
a decision in this matter?

I say that the condition of the peo
ple is the criterion, and I would end 
by saying that we are dealing with 
Gandhi's Gujarat. Gandhi had said 
in 1922 facing his trial on 18th March, 
1922:

“No sophistry, no jugglery in 
figures can explain away the evi
dence which the skeletons in the 
Indian villages present to the naked 
eye.” He had also said: '

“The Government, established by 
law in British India is carried on 
for the exploitation of the masses.”

It was British India in those days. 
He said:

“The miserable little comforts of 
the town dwellers in India represent 
the brokerage they get for the work 
they do for the foreign exploiter, and 
the profits and the brokerage are 
sucked from the masses.”
He further said:

“If there is a God above, the Bri
tish imperialists and the tbwn-dwel- 
lers in India would have to answer— 
if there is a God above—for their 
crime against humanity which isr 
perhaps unparallelled in history.”



[Shri H N Mukerjee]
These wore Gandhiji s own words You 
can rtxer to Gandhis trial in March, 
1J22 All o\er our countrj today no 
sophi try, no jugglery, in figures and 
alimentation, can explain away the 
evidence oi poveity which laces you I 
come irom Calcutta w lere you cannot 
in ui te yourself from poverty Even 
in the air-conditioned comfoit of Raj 
Eluvan you cannot isolate yourself 
Irom poveitv In Gujarat there is 
poveity Evci where there is poverty 
poverty of sort which kills not only 
the soul but a so the body Millions 
of children every day day aftei day 
year after jear go to sleep when they 
arc hungry This is the condition in 
which we li\t ^nd hĉ e in Gujarat 
which is directly under Presidents 
rule >011 have a special lesponsibility 
you have to live up to the ideals which 
Gandhiii had preached in regard to 
imperialists and the town-dwel’ers m 
India Today the powers that be and 
their supporters the b1 ack-marketeers, 
the profiteers the hoarders the smug
glers and all that miserable gang whom 
the Government cannot punish because 
Government is in league with the 
wrong-doers are the criminals which 
history will never forgive Let not 
this Government be a party let not 
this Government be colluding m this 
tremendous phenomenon which is the 
uglie&t thing that you can imagine de
nuding tve people cr this countrj of 
the spirit of their -*ife

I hive gone a little too far But 
Guiarat ought to be a sort of a model 
St ite under the Government’s direc
tion It is not that yet That is why 
1 vunt the Government to realise its 
responsibility

SHRI NATWARLAL PATEL (Meh- 
s«*ni) At present Guiarat is under 
Presidents rule and the proclamation 
i" n-omg to expire This is reauired 
to he extended Otherwise it will 
create a lot of technical and adminis
trative difficulties in the wav of Gov
ernment At present Gujarat is fac

ing a very acute drought situation.
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And Sir, you know very well and the 
hon members from both sides know 
very well that due to paucity of rams 
Gujarat is facing the drought situation 
this year I would like to apprise the 
hon members and the Ministers of the 
present situation by saying that the 
majority of the districts—according to 
me, 80 per cent of the region—-of Guja
rat are such where there have been 
no first rains at all And, according 
to me 20 per cent region of Gujaiat 
is such wheie there was the flist rain 
and afterwards there was no second 
ram That is why the crop ha« slotted 
withering According to me if it d es 
not ram within the next ten da\s i 
think farmers will not bother to go tr 
the fields to harvest the grains as theie 
'will be nothing These are the ur 
cumstances we are facing Ihis aro 
ught situation is natural calamity Last 
year, there was the flood situat on a I 
the people of Gujaiat were aflected 
by floods I understand that it was a 
great tragedy on the part of the people 
of Gujarat to face a flood situation 
and lose very valuable crops and 1 
think so many other calamites \ure 
also created by the floods I under
stand year before last there wa a 
countnvwde famine and Gujarat u1 ( 
was under the grip of that famine 
That was also the worst famme for 
Gujarat So for the last three >ears 
the people of Gujarat have been fac
ing these natural calamities m the 
form of drought or in the form of 
floods You should understand h v* 
can poor people resist against nature 
continuously for the last three yp»is 
To-day the position in Gujarat is ab 
solutely worse I would l’ke to urge 
upon the hon Ministers and Membets 
of this House that we cannot g?t anj 
idea cf the situation sitting heie m 
this House I would request the hon 
Minister to kindly visit the arpas m . 
Gujarat where this difficulty has tâ en 
place where people are affected b\ the 
drought situation

This is a natural calamity The 
Government has nothing to do with it 
1 understand the sympathy of the Gov
ernment for the pfcopl© are *
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sufferers and who are facing the dro
ught situation. 1 also understand one 
thing. At present, the President's rule 
is there and the Governor, with tne 
help of his two advisers, Mr. Satara- 
wala and Mr. Sarin and the entire 
government , machinery, I think, are 
trying its level-best to face the situa
tion. There is no doubt about it. But 
1 would like to draw the attention ol 
the hon. Minister to one thing.

1 understand in order to open relief 
works in the afiected areas, the Gov
ernor cannot do anything without ade
quate financial assistance to the State. 
While there is any calamity in the 
State of Gujarat, hon. Ministers are 
always sympathetic. There is no 
doubt about it. I appreciate it. Any- 
way, the situation is such thai by only 
giving sympathetic words for the peo
ple of Gujarat, you will not be able 
to save the people from starvation. 
The problem is one of finance. Ade
quate financial assistance should be 
placed at the disposal of the Governor 
to enable him to start famine works 
and to provide drinking water facilities 
in areas where there is no drinking 
water facility to-day and, especially, 
fodder to the starving cattle.

So far as the situation is concerned, 
I would request the bon. Minister for 
Agriculture also to rush adequate sup
ply of foodgrains to the people of Guja
rat and to see that there may not be 
any starvation deaths. At present we 
are hardly getting 50,000 tonnes of food
grains. Right from the beginning 
Gujarat is a deficit State. I think I 
am not expected to reiterate this thing 
again before this House. We have to 
solely depend upon the central pool.

you d0 not supply foodgr.Mnc to the 
Gujarat people, starvation would be 
the result. I would, therefore, like to 
urge upon the hon. Minister for Agri
culture Jo supply foodgrains to the 
extent of l lakh tonnes fiom to-day 
Ontinuously for the next few months.

w iiJ ” * b“ rd hon- Opposition
about etectiopa and

terminating President’s rule. You know 
very well. There was a popular gov
ernment in Gujarat and I understand 
some Opposition members, specially 
from other States, were more interest
ed to topple that popular goverment. 
I do not understand why honourable 
opposition members from other States 
were interested in toppling the popu
lar Government ol Gujarat. They 
shed crocodile tears. They said, let 
the popular Government go and let 
there be President’s rule; they said the 
President’s rule will be comparatively 
better than the popular Government 
and so on. I tell my friends on W s 
side and on that side that we are not 
afraid of elections at all. We are 
more interested in serving the people 
of the country. Our fundamental role 
is to serve the people. Suppose we 
are elected by the people, we will 
enjoy this position. But, if we are not 
elected, we will never bother for that 
as our goal is to render service to the 
people.

%  Sjvftr (tfterqTfT) : 
w rfcr ir
sircrc r» m x sr?r% % faq *ft

qr$r srĉ cr foarr wqr | *r sr*,^
% fa *  ^ fT  f*Tf ft

srsqrafTftsp t  1 srstfr >̂err q-fe 
srT?r wwur $ 

fa  «*r 6 % V'S* crgT
^  W  I 7 4 *jr TT

w rr  fanrr ?prr ^  sftr 
\ 1 f«RWTT vt 6 ^  ^
I  • r̂rsr grcte | « $ ssfapnc
^ rr f  ^  ^  ^  % if*?*, *n?r 

w m  arr f  3̂  ^  m  
*  6 ^  
t  wt r̂nar̂ rr̂T j t o  tsrfrirr <rrfac3r 
vmrt tffar «rr STfac*

5rrT% vri ^
*rr*for *  31 im F m  ^  ^



t«ft * ^ 1

% srtc, # r̂gcrr g *tj# aft ;fr :  ^  
fa  *prr* «̂fr 1

tffasTR ^f ETPT 356 TOTT
srftrarn; § far «Ft

^  qrfe fSrcfT w  v  
ftrŝ TTnr t̂, f% s^t <rt Tr^- 

<r% wtsft ^  fo*rr *r& %f<R ?rq&?fte 
s*r srnr *r |  fa  $ v*r ^  |  far sto 
srctrsR  ̂ tffasrFT *r*rr 3r 3r$*r % 

ĥcFr irf w e  frarr «nr fa  :

I hope this Article will remain a 3ead 
letter.

*ml r̂farerPT vt srcr 356 ^  M fa  
srrcw 1 snafftr ssr srer arc *ft | f*rr 
2 4 * ff % 33 3TR: 16TTf«flft TT^rfT 
sttcpt ^rn[ f%qrr ^rtt | 1 -^t 16 
^T f̂f % ts r ft  ^  ^’tt snrm tt^t | 
fcrcrcrt, e srrr TT̂ q-Pcr % ^rnr §q 
<rfo*r srrferfr *fTPT ^  fasiK  *t*tt 

twwil % r̂er sppsr an^' % ^Pspr 
^iT *wr 1 Tr^ftr wtcr t o  n ~m 
*?* f W  srrer § f  1
^fa?r % *r? stfrt r̂r̂ rr g fa srrsr 
*£srrr?r w w g r  |, fasff % 
« r t  «R»p5r ârr |, wFrite *reft 
3ft ^  snr* *m«T ir *r? f t ^  faqT *rr 
fa  95,000 werf*r<f1f ? t t o  £er % 
«*rc T153r *?t % f?r* #  art 

1 % M > w r ^ ? s r T ^ tP p  
t o  % farr* % *> ^  a r f* ^  ^  
stt* tfannrc ,arrf?JT, srt fa  ^  *r 
stst 5w 95,000 m rcfoff * r  $  %m*
*ŵ  %■ W3T ^  % f ^  T^PTR 
fc*r m  I, 5Rr ft? t o  % 

t  vt ¥rrar «rfw  «f*Pmv?sr 
I  m  vt r̂%Jr 1 m  &  & m  

1 ^  mx ww *nr 
^  % s r^  *rff w r r  ^  <ft
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3,000 iT fW r ^  tfflr ^  ^ #  
snrr sr$f*r 1

^t, errsfhrnr % anw  
vrrr t  1

q«P TOT 5T̂T f*?ft t  1 5T9RT t
wr «r ?t r̂r | t

^r*tt ^ r r  | 1 w m fa ^t,
% f t f fcftt % rnp
T<N(4> % *Tf TfT ’PTT | :

Under the heading ‘Scarcity relief’ 
it is said:

“Water supply scheme at a cost o£ 
nearly Rs, 2 crores was executed in 
a record time for supply ol water to 
Rajkot city through a 65 kilo
meter___”
Unfortunately, this water has not 

reached Rajkot. Let my fnends stand 
up and say you have got a relief from 
this scheme. In the near future the 
condition of Rajkot and Jamnagar is 
going to be such that if immediate 
steps are not taken to supply water to 
these cities you will have to evacuate 
these towns. (Interruptions).

Dr. Mehta though I belong to Rajas
than my better half is from Gujarat.

MR. CHAIRMAN: That means waters 
have now gone from Gujarat to Rajas
than.

SHRI HAMHNDRA SINGH BANERA- 
Rajasthan is facing a similar situation. 
The famine is staring Rajasthan. 1 
want to ask three questions. First, 
regarding he lathicharge on the corres
pondents of the newspapers who had 
gone to report certain Incidents to the 
Advisor to the Governor. Sir, the 
newsmen has asked for the suspension 
of the I. G. P. of Gujarat. Sir, second* 
ly, the atrocities on Harijans is a 
shameful affair, in Gujarat, the land 
of Gandhiji, and specially, when the 
Centre is looking alter its administra
tion.
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jans who were killed in this clash and 
also to hundreds of people who were 
killed during the agitation in Gujarat

1 hope I will get answers for all 
these questions from the hon Minister

(TF*PFte) .
W rfa  J53RT $ *TR?fta sr%rr 
^ j®  | w  spr ^rt- ^ r r
$ i r̂crr«rr far rr$ ?rs$
^  «Tt̂  TO f | I ft»ft
<nn: *rr* st i q*r, ^nrr1  ^  %
wr^?rn: ^ vrcz srfa; srrsm

*T'RTT *R> j| |

«ft «p$, arr
«rr€ %ftx. srnsr̂  *r wrw q?tr % \

m fa *  t& o qihsf r̂a- 
W  ^  % TRt
% 3ft ’TsT'T OTZft q f ^ ?ff 
** ^  ^  TR f̂JZ 3P> ^  TTf̂ f
TOr | i kft m  *  si? flrr?r ^  

*(t | i im xtz  sr?r *r nsn; 
3*r% 10, i s *rrar fcnr «Twfr 3#  <rr^
,TT?5T % 8KT fTf̂ T «rr, v )j WTK 
^  | wit crr?tcT
^  % stfV | ^ « n  ^  ?rW ^
*rcraV wt *?$> su n *  sr% *Y *fa?r 
«rr 3T(<1 »

'$(t 3 9  % if S»rr fator | f r  3*
% Starr s* trt  % m  ■?% $, fsrc *>, 
%  * # * $  % ^ t^ rr «J3tot *f

g&srfcr* ^

^  « w r  ^ tiw m  
^  tfWtfwrr % t o  stffr r̂bst $

*prz; r̂r tft mn3*t p̂t | *? %mm 
fa  3T? TTR  ̂ | fsp ’pn^T % *fTWf $  
f © fa*r srflfrrr 1 s?rW  *Tfr 
*rw>F=r ^i^r?r ^  ^  1 1

^ ^  «rrd w  
| 1 n̂ncrir cft̂ r r̂ ^rr *r$ 
f^ fr  anft f t  fc 1 ^ r  ^  «fh: 

% <t r I’ ?F*r sr??r 3$cr »r»=»Tix t  i 
5*rfa«r «ftr t o h t  sf>t ^   ̂ r̂rarr 
t^R- ^rr 5tfk ?fm qr gft i*t 
r̂nr̂ r | f̂r ^  «p^ % err*: % 

^  frwR JRrf ^ r  ^rf^- 1 n̂n̂ r 
% Tr̂ r ww % t o  w  3R?r %
R̂TTT r̂ffJT ^r ^  ^

=srrf?rr jf R ’pt % ^ crr^  tt  ^  
*zm | !fk  1 $ vpt ^  ^  ^ r 
3fr <t»tt | w  apt frpfto ^  <ix 
nr# ^ t t  ^rf^  cttPp ^r f®  srpqr 
f r̂r ^  «fh: 'TfwPT f ^ r  r̂% 1
5Efkr̂  f^nr % wrif spr#- sr̂ t 
?rfit, t o  % ^?t in  *rrar srr 
r̂r r̂ % *r? ^nr f  f% ^  ^  

f t ^ ? i  ^fr qr r̂tr ?rV ^  %
srt antor Tnft ferr irr
t o t  | ®FTffr ?r̂ fr m ^  | f̂ r ? m  
arwrer ste % ^  t  «fk ^
«fjt tr^r t  ?ft arff r̂: wt*rr ^  «iror 
«pt r̂rR'Tr srw  qfsrr | 1 %
wfrfr 1? r m  ^  ^  f ^  flk  

% Tt̂ FfT % t o  ^
r̂fftT 1

^  ^ irf ^<rr ^rrpr | 
fa  *r art io, 12 ftwft t  
« r w  »tFT t  ^  w  w M tor 
% wflrr ?5 rt  *n^  | f  ̂  ?fr 
afrr tftK. w  % %
W  «r OTfr *rr tfr | 1 

ffr x%  % f*r #  m  W *  iftfc I

Sir, when Rs. 5,000 has been paid as 
compensaion to the Youth Congress 
workers, I fail to understand why not 
the same amount was paid to the Hari-
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^ ^  | tfk  «r*r> % ' ^  1 1
^tft ^  ?  f a  sr t̂

t  fa  ?r?r <rc tot t  *rfc 
?*r ^  | fa  ?rf r tt ?re?r?r *T5t

| 1 | fa  *rsr
qr «rar T$r | 1

«ft Utf*?* vrtfo qffFT . WTrT 
3ft, 3ft % 5TW ^ T f*  % facr *ffcf ^ f^ -

$  ^  I* ^  «ft*rr *r ^rr r̂ * ft t  fa 
0 %

*rre |  t| 't> i srnsr ^ tpt f t  m
*ft xt*ft «rK *rfft %
src ft, *ft f̂t ft*rfa ^ ift srk ft

*t f̂ftf W* #  STIcT iff! | 1

?Fcr % f  ^  ^ r  r̂rfcrr g fa 
sr^n: % *ft f  5  ^ r  <rc fw - i  *5 

so t  % srm  % ffer % ftnrr | «fhc $  
$*r st^trt spr w r  g 1

•SHRI E. R. KRISHNAN (Salem): 
Mr. Chairman. Sir, I rise to express 
my views on the Resolution seeking 
extension of President’s Rule in Gu
jarat by another six months.

Sir, today the people of Gujarat are 
being sympathised by the rest of the 
nation. The reason for that is that the 
rule of the President, in whose elec
tion the people of Gujarat did not 
exercise their votes through their 
elected representatives, is sought to 
(be extended through this Resolution. 
On this ground I vehemently oppose 
this Resolution.

Gujarat was under the rule of the 
former President for more than fix 
tponths. Now it is going to be under 
the rule of the new President for six 
months more. The hon. Minister of 
State in the Ministry of Home Affairs 
will no doubt say that the question of 
non-participation of Gujarat State As

sembly in the presidential election 
was referred to the Supreme Court 
and the Government conducted the 
presidential election on the advice of 
the Supreme Court. All of us can 
very well understand that the Sup
reme Court, whose Chief Justice was 
nominated by the Prime Minister, 
would give no decision unpalatable to 
the Government.

The Congress Ministry in Gujarat 
fell under the weight of charges of 
bribery and corruption levelled at it 
by the Congress Members of the As
sembly. When Shri Chimanbhai Pa
tel was the Congress Chief Minister, 
three Ministers of his own Council 
of Ministers resigned after making 
grave charges of corruption and mal
practices against the Chief Minister. 
At that time, the Central Government 
did not move its finger of authority. 
When the students’ agitation got in
tensified, when the people of Gujarat 
rose as one man against the Congress 
Ministry, Shri Chimanbhai Patel was 
made to resign and the State Assem
bly was dissolved. The President’s 
rule was imposed over Gujarat.

After Shri Chimanbhai Patel re
signed, he gave a statement to the 
Press saying that, though he made 
frequent appeals to the Centre for 
rushing foodgrains to the State, the 
Centre gave no heed to his requests; 
but, immediately after the imposition 
of President’s rule, the Centre rushed 
foodgrains to the State. This was 
done primarily to mollify the feelings 
of the people of Gujarat towards the 
Congress Party.

Though the Central Government 
were adament initially about the dis
solution of the State Assembly* after 
the agitation spread like a wild for
est fire, the State Assembly was dis
solved. Now there is law and order 
in the State. There is peace and 
amity throughout the State. Why 
have the ^Government not eome for
ward ?to hold ejections in the State?

♦The original speech: was delivered in Tamil.



1 can anticipate the plea of the hon. 
Minister. He will say that the State 
of Gujarat is afflicted by floods and 
drought. From my personal experi
ence, 1 can say that the ruling party 
will hold elections only when the cli
mate is favourable to It for winning 
the elections. The postponement of 
elections in Gujarat is an indication 
which cannot be easily denied. The 
ruling party is aware of the fact that 
the hatred of the people of Gujarat 
towards the Congress Party has not 
yet diminished. If in these circums
tances, the elections are conducted, 
naturally the Congress Party will 
stand to lose. That is why the Gov
ernment are seeking extension of Pre
sident’s rule for six months more. 
Even after the expirty of these six 
months, the Government are «oire to 
advance the argument that the elec
tions in Gujarat can conveniently be 
conducted along with General Elec
tions in the February of 1978. Ow
ing this period, the Central Govern
ment, through their Governor, will 
make an all-out endeavour to win 
over the people of Gujarat by proffer
ing small mercies.

I have no hesitation in saying that 
all the difficulties being faced by the 
people of the country today, the un
precedented economic crisis confront
ing the country, are primarily due to 
the power-hunger of the ruling Con
gress Party, which is proved again by 
this Resolution. Though Gujarat is 
directly administered by the Presi
dent, the atrocities being perpetrated' 
on Harijans in the State are increas
ing day by day. Ranmalpur and Su- 
rendranagar incidents in Gujarat are 
creating history. It is a shame that 
In' the State of Gujarat which gave 
birth to the Father of the Nation, 
Mahatma Gandhi, especially when it 
is under the President's rule, ade
quate protection is not being given to 
poor Harijans. I am sure that the 
Soul of Mahatma Gandhi, who gave 
Ms everything tor ihe welfare of 

ans. will wreck vengeance upon 
who have failed to give protec

tion to the harassed Hdrijans.
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At the end, I would like to know 

what concrete steps have been taken 
by the Government to give succour to 
the suffering Harijans m the State of 
Gujarat. I would also appeal to the 
hon Minister that by holding elec
tions early in the State he should res
tore the normal constitutional Gov
ernment in the State.

With these words, I oppose this Re
solution seeking to extend the Presi
dent’s rule in the State of Gujarat by 
another sfix months.

SHRI D. P. JADEJA (Jamnagar)- 
Sir, while supporting the motion of 
the Home Minister, I share the anxie
ty shown by gome opposition parties 
who have devoted most of their time 
m mentioning about free, fair and 
early elections. Of course, we should 
have early elections. Elections have 
alwdys been free and fair. I only 
hope they will take equal interest in 
the other activities of the State, spe
cially the drought-affected area that 
most of Gujarat is today. If they 
have visited those areas, I am sure 
they would have not talked of elec
tions. On the contrary, they would 
have said, save those election expen
ses and give it to the drought-affect
ed areas. This year’s drought and the 
sufferings of the people in certain 
areas are such that you have not 
heard of such a thing in the history 
of the State, at least not in my life 
time. Rajkot. Surendranagar, Jam
nagar and the entire northern region 
of Gujarat is facing such a severe 
drought that if it does not rain from 
now upto the next monsoon, this en
tire area will have to be evacuated. 
I have said it earlier, but I do not 
think it has been taken up seriously. 
I only hope the Home Ministry will 
send a survey team to go and assess 
the situation in the drought-affected 
areas and given a Teport to the Cen
tral Government. Then only they 
will realise the gravity of the situa
tion.

1 would take this opportunity of 
mentioning some good schemes that 
have been started irt the last six to
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which you can give fresh drinking
water, would you not consider or at
least think of having a desalination
plant anywhere on the Saurashtra-
Kutcn coast, make use of sea water
and, by a pipeline, give it at least to
major cities where you cannot have
water from any other source.
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eight months. One is the aforestation
project taken up by the Gujarat Gov-
ernment. It is well known that only
9 per cent of the whole of Gujarat is
under forest region, whereas for eco-
logical balance, it should have been
at least 33 per cent. Government has
admitted that 60 per cent of even, this
9 per cent forest region has now been
completely destroyed. Even under
new afforestation schemes, plants were
put but there were not enough pro-
tective measures to see that the plants
grew up and became forests. I sug-
gest that all money earmarked for
afforestation scheme'S and reserve
areas should be spent not on saplings,
digging, etc., but on protecting the
trees that have already been planted.
Only in those areas we should think
of starting afforestation schemes and
not in new areas.

Coming to the water scarcity, my
colleaguo just described the situation
1n Rajkot, It is a disputable item
between members on this side and
those on that side. But for the entire
region of northern and north-west-
ern Gujarat and Saurashtra, there is
no source of fresh drinking water.
Cities like Jamnagar and Rajkot, by

'the end of February or March, will
not have any source from where you
can bring water to cities which have

-a population of 3i to 4 lakhs. I
urge upon the Central Government to
give special attention to this region
and find out if tapping the subsoil
water is possible or not.

The main point that I want to make
is that there is a big region in Sau-
rashtra and in Kutch where you can-
not bring any water unless the Nar-
mada project or the Rajasthan Canal
project comes there. But there are
other areas also in Saurashtra where
even the Narmada project and the Ha-
jasthan Canal project cannot give you
water. The only alternative for this
area 'is the desalination plant. I know
it is an uneconomical project. This
"is what we have been hearing of.
Where there is no other form through
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I congratulate the Government of
Gujarat for the speedy work they
have done in Rajkot where they have
brought 65 km. pipeline. In cities
like Jamnagar and Dwarka where we
have a flow of tourist traffic coming
in and going out every day, how are
you going to feed these people so far
as water is concerned. Has there
been any scheme to face the situation
in these parts which I am saying will
have no drinking water after the
months of February and March? Here,
the Government could consider, as
they are doing in U.P., to bring arti-
ficial rain also. They have the means;
they have the chemicals. Whatever
little chemicals may have to be im-
ported may be ,imported. I think,
tMs is the right time to make experi-
ments in those parts of Gujarat for
bringing in artificial rains.

About the scarcity works, my hon.
friend, Shri Mehta, mentioned what
was the condition a few years back
and what is the condition today.
There are less scarcity works now.
We want more scarcity works to be
opened. All the same, the same
wages that were being paid 5 to 6
years before are being paid today.
You may not increase the wages but
at least make the payment of wages
partly in cash and partly in kind. It
is very difficult for the workers to
get foodgrain items and other essen-
tial requirements that they require
at home.

For the past 4 to 5 years. there
have been no rains in certain parts
of Gujarat, specially in the north-
west part of Gujarat. I can show
you newspaper reports also that in
my area there have been suicides by
farmers who for the last three years
have been putting seeds and costlr
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fertilisers in their lands but there 
have been not enough returns even 
to pay back for the seeds and costly 
fertilisers. Let them make a sur
vey and find out how many such far
mers are there. 1 would request that 
these small farmers who have small 
holdings, who have lost in seeds and 
costly fertilisers should be given a 
subsidy, a grant, a dole, in whatever 
form the Government wants to help 
them.

1 would urge upon the Govern
ment to take more interest in the 
quick implementation of projects as 
lar as slum, clearance projects are 
concerned. A revision of the port 
charges which have been enhanced 
by almost 130 per cent should be 
done. A revision of the selection of 
industrially backward districts should 
also be done.

In conclusion, 1 would say only 
this. I know that the Government

finding it difficult as far as finan
cial resources are concerned. But 
here, I think, the Government will 
have to find out the ways and means 
oi getting the required finances. If 
they could consider of a revision of 
the Open Urban Land Alienation 
Act, I am sure, such a revision could 
be made in it. Gujarat is the only 
State in the whole country where 
this Act is imposed so strictly. Only 
if a revision is made, if some relaxa
tions are made, the employment 
position will improve. The prices 
also will come down. The housing 
problems will also ease.

With these words, I support the 
lotion moved by the hon. Minister.

17.45 hrs.
TMr. Speaker in the Chair]

CONTEMPT OF THE HOUSE

MR. SPEAKER: As the House is
at about 14.52 hours today, a 

J t̂ojp threw «ome leaflets from the 
visitors' Gallery «n the t o r  0i  the

House and shouted slogans. The 
Watch and Ward Officer took him 
into custody immediately and inter
rogated him and the report of the 
Watch and Ward Officer is given 
below:

“Today at about 1.52 p .m . a visi
tor by the name of Amrit Lai 
Sharma who came to the Public 
Gallery with pass No. 169. issued 
through Shri Lalji Bhai, MP. 
threw pamphlets in the House ana 

shouted slongan ‘Inqilab zindabad.’

2. He was immediately appre
hended and brought out of the 
Gallery. On interrogation, he said 
that his name is Amrit Lai Sharma 
S/o Shri Harbans Lai Sharma and 
resident of F—38, Vishnu Garden, 
near Tilak Nagar, New Delhi. At 
present he is working as a con
ductor in Delhi Tourist Transport 
Cooperative Society. His grie
vance is that he had applied for 
admission in Film and Television 
Institute, Poona for acting course 
but he did not get admission. He, 
therefore, demonstrated against the 
policy of the Ministry of Informa
tion and Broadcasting for not 
admitting eligible candidates in the 
Poona Institute.

3. A copy of the pamphlet, his 
Visitors’ Gallery Card and his 
statement, are placed below.

4. The Visitor is under the 
custody of Watch and Ward 
Officer.”.

The said visitor calling himself 
Amrit Lai Sharma, has committed a 
grave offence and is guilty of the 
contempt of this House. 1 bring it 
to the notice of the House for such 
action as the House may deem fit.
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